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o!fFR DATED: t21.20'0 

Heard Nit. 'B13.Dash, Ld. Counei for the 

Applicant and Mr. S.K .Ojha Ld. Standing Counsel for the 

Respondents on whom a copy of this O.A.. has already 

been served 

M.A. 3 7/07 has been tiled praying lot 

condonation oF delay of niorc than 25 years. 

he Applicant seeks direction to the 
4 ? 

Respondents to pay the Family Fension Gratuity and other 

benefits to her. It is pomted out by the Ld. Counset ftr the 

Applicant that the representation of the Applicant is 

pending with f)iv ISional R aiiway M ailager under 

Aunexure-A/5 

As it appears from. the record 

representation is pcndmg with URM since 16 08 2004 

hence without prejudice to the rival claim of delay and also 

without expressing any opinion on the merit of the case 

including hmitation, the DRM is directed to di'pose of the 

representatIon.., if pending, on incrit and as per flhiC wittnn, 

a period of three inonths from the date ol receipt of,  thj 

ord c r 

cAi1 he irvc  

disposed of, at the admission stage. No costs. 

Send copies o hjs :dcr aonc with copies o1: 



the 	). A.., to the kcpondents and free copies of this order 

he pr•-eii tn the Ld (un':.j br 	th the SkICS. 

MEM [ER ADM N ) 	 \; [CE-CU AIRMAN 


